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was werking as Senicr Map Mounter, he was informed by
the impugnéd letser dated 21.2.1992 that he weos not
eligitle for consideration for promotion as Erauchtsmen

in 1991 as by then.he was working as Senior ! - Mcouriter,

5. .It is contended for the applicant that as
thers are no promotional avenues for the post of ~
Senior Map\ﬁounter while there are promotional avenuec
for. the post of'Draujnsnan pPrejudice will b~ caused

to the Senior Map Mounter, if he is not consicdered for‘
promotion to the postlof Draughtsen. By 1991, the pay
scales for Senior Map Mounter and the Draydtaen are

the ssme, “here cannot ke promotion from the post of
Senior Fap Mounrter to tge post of Dréauchtsmeg when hoth
pPosts were carrying out the same pay scale. Ofcour;f,
in suchi?ase, it is for the relevant avthority to

meke provisicn for tfansfer from the post of Senior

Map Mounter to the post of Draujﬂsmibso as to transfer
the Senior Map Mounter to.the post of Craghtsmn inEEhé/
next available vacency. But no such provision was

in corpofated in the recruitmeny rules, e
6. But the learned counsel for the applicant
submitted a copy of the 1et£e£ No.C-18018/26/86-N Ii,

cated £.5.19882 from the Ministry of Steel and Mines,

Cppartment of Mines, New Lélhi which reads as vnder: -

"R T am directed to refer to GSI's
letter Nn.427M/156/1/75/16A/V01.II,

dated 25.2.,88 on the ahove subject
-
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~to the four vacancies which were filled up on 1E.4,.85.

“he applicant wade representation subseguent to 1£,4.85

for considerat 1 of his case for promotion &s

- Dravghtsman. But he was promoted as Senior Map Mounter

on 24,10.1985, ©On 1£.1.1991 when YJuniors to the

"spplicant in the category of.Map Mounters wcre promotecd

as %gaujﬂswen,the epplicant submitted representation

Cated 25.2,1991 praying fd;qbonéiéeraﬁion‘of his case

for bromotion as Draugtsman, The applicent wés informed
b& the letter cdated 21,1,1992 that as he was already

in thg cstegery of Senlor Map Mounter and as only

Map Mounters were eligitlé for promotion as Draughtsman,
his cas cannot be considered. Then.this Cr was filed
praying for deéleration that Ehe applicant is cntitled
to be treated on par with Dreaushtsmen for the purpcse

of monetary benefits ard further promotion to higher
post with effect from 17.1C,1986, the dJdate on w .ich

p?& applicant was éfomoted as Mep Mounter (Sr.) Ty
settjhg'aside the letter Né;§6G/é_2é0i5/36/SRQ/55/16A, o
dated 21,1,1992 wifﬁ all_consequentiél'benefits such
as séniority, arrears of salary.and allowances etc.
4. It is even conceded for the'appliéant that
the recruitment rules which 323:1n existence by
18,1.1991 clearly envisage promotion to the po?t 6f-~.
Dﬁmgmsmyffrom among Map Mounters only in regard to

the promotion quote., As by 1€,1.1991 the eppliceﬁt
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eligible for promotion to the post of Draghtaran, If

It ic alrecdy amended, then it {s necessory to ccnsider

the case of trhe applicant for promotion to the rost

of Lraughtsman end if he is found suitable he has

4
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er 18,1,1991 from the category of Map Mounters,

. be placed above these who ' re pronoted as Dreughtsrmen

9, It is vurged for the applicant .that if amend-

ment is nct made t¢ the recruvitmert rule in regerd to
tne premotion to the post of braxhtﬂmr aftar 5,5,13B€
raking the Senior Map Mounter eligikile fcor promcticn,

it will be unjust and unfair and k= unconstituticnsal,

if the Senicr Mép Mounter, who vias promoted from the

~category of Map Mpunﬁer, while making the Mép Mounter

eligible for promotion to the post cf Senior Map

Founter, iz not made eligikle., It is not ¥nown &s to

whether this aspect was considered after 5.5,19€2
when the pay scale of drawutswmn was revised to
95,1400~2300 without altering the pay scale cf Senior

Map Mounter which is %,1200-2040, I

1y, "Co, it is just End proper o ¢irect :he
res.ondents to'corsiéer vhether 1t is not & fit case
for amernding the recruitment rule'wiﬁﬁ regarc t{o the
pcsf cf Traubtsen with ee%erﬂnce to promotién'quota,
by ﬁroviéind trat the Seﬁior M;p Mounter 1s also
eligitle fer prormoticn to the post of Draughtsman. It

is reediess to say that if it is going to be amendec
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and to convey the sanction of the
Presideht for revis'on of pay scale
of h.425-700 of‘Dfe”;éman'notﬁohally
fromll-}—19?3 but ,&.rectively from
16-1-1978 as rirected by Central
Rdrn, %ribunal...This'sanctiob-is

a modifiéaticn of-the ezrlier
ganction'issued in tHiS'Deptt;}é
letter'No.J-llOll/?B/Bé;M.II, dated

ist July, 1985,

This issues with the concurrence
of Ministry of Finagce (Deptt. of
Expenditure) (E,III Branch) vide
IRXXRX their U.O.N&,lé98/£.::1/ee;
dated 20.4.1988." |

7. - Tne ééerd clarified by the order Ko, 130950/
i Ty}A-12020/81/Draftgman/85/16a(2)1 dated 1.6.1994
that those wHo are appoiﬁtéd as Dra;btméh after 5.5.88
in the pay scale of R:,1200-2040 have to be brqugh{_

to the scale of %.,1400-2300.

B, It is manifest from the above that while

- 1461 ,
the pey scale of Prauhtsmen as on 18.1,1881 was

%.1400-2300, the pay scale of Senicr Map Mounter

,'Continues to'be Rs,1200-2040, "It is not known as to
whether the recruitmefit rule for the post of'Draughtsme

was amended whereby Senior Map Mounter vas‘also made
\'\’,/
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it has to be amended with effect from 5. 5'1989 and

then the case of the applicant has to be COrsiﬁe:ed

accordlnqu Cfenmurse. if no d€C15iOh is taken by
[FiNag
.8,1995 or. 1f the dec151ﬁnlxaken the reon 1 rddverse
P to the spplicant, he is free to move this‘T:;hunal,
oS ‘ :

if s§ advised, by way.of an applicaticn under Secticn 19

of the Acmve. Tritunals Act, 1965,

11, ~ The Cf. is crcered accordingly. Wo costs.,f
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To vsnh
1. The Secretary to Govt.of Indla.

“._.—"Ministry of Mines, Shastri Bhavan,
Union of ‘India, New Delhi.

1 2, The Director General, Geological Survey of India,
A 27 Jawaharlal Nehru Road, Calcutta-016.

3. The Senior Director General, Southern Region,

Geological Survey of India, Bandlaguda Complex,
Hyderabad-660, : ' :

e .
_4¢70ne copy to Mr,.vV.venkateswar Rao, 'Advocate, CAT.Hyd..

5. One copy to Mr.N-R.mVIaj, Sr.OGSC..CAT Hydo
6. One spare copy.

7. Cne copy to Library, CAT , Hyd.
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